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THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS (SHRI
MAHADEYV S. KHANDELA) : (a) and (b) During the year 2008-09, fifteen hostels
were sanctioned to State Govt. of Maharashtra. This was under the Centrally Sponsored
Scheme of "Hostels for ST girls and boys", being implemented by the Ministry under
which grant-in-aid is released to State Governments/UT Administrations and
Universities for construction of hostel buildings, based on proposals sent by the States/
UTs/Universities according to their requirement of such hostels. Govt. of Maharashtra
has not submitted any proposal for construction of hostels after these 15 hostels.

(¢) The Ministry has been requesting the State Governments/UT
Administrations from time to time to submit the proposal under the scheme and avail
the grant-in-aid for construction of hostels. Based on the proposals received from States/
UTs/Universities during the year 2011-12, the entire allocation under the scheme has
been released and a total of 104 hostels have been sanctioned to different States/UTs/
Universities. The State Govt. of Maharashtra did not come forward to avail the benefits
of the scheme after 2008-09 when 15 hostels were sanctioned.

Welfare of Siddi Community
2455. SHRI PARSHOTTAM KHODABHAI RUPALA :
SHRI BHARATSINH PRABHATSINH PARMAR :
Will the Minister of TRIBAL AFFAIRS be pleased to state :

(a)  the steps taken by Government for welfare of very small African original
minority Siddi community of Gujarat;

(b)  whether Government is concerned about declining population of Siddi
community; and

(c) the steps taken by Government to protect ancient art and culture of this
community?

THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS (SHRI
MAHADEYV S. KHANDELA) : (a) to (¢) As per the information received from M/o
Minority Affairs, there are only five communities namely Muslims, Christians, Sikhs,
Buddhists and Zoroastrians (Parsis) notified as Minority Communities under Section
2(c) of the National Commission of Minorities Act 1992.

Inclusion of Halakki Vokkalu Community into ST List in Karnataka

2456. SHRI M. VENKATAH NAIDU : Will the Minister of TRIBAL AFFAIRS
be pleased to state :

(a)  whether it is a fact that Government of Karnataka sent a proposal for
inclusion of Halakki Vokkalu community to be included in the list of STs in Karnataka;
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(b)  whether it is also a fact that the issue is pending since 2009; and
(¢)  if so, the action taken by the Government thereon?

THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS (SHRI
MAHADEV S. KHANDELA) : (a) and (b) The Government of Karnataka sent a
proposal for inclusion of Halakki Vokkalu community in the list of Scheduled Tribes
of Karnataka in the year 2009.

(¢)  The Government of India on 15.06.1999 (further revised on 25.06.2002)
has laid down the modalities for deciding claims for inclusion in, exclusion from and
other modifications in the Orders specifying lists of Scheduled Castes and Scheduled
Tribes. According to these modalities, only those proposals, which have been
recommended and justified by the concerned State Government, and agreed to by the
Registrar General of India (RGI) and the National Commission for Scheduled Tribes
(NCST) are to be considered for amendment of legislation. The proposal for inclusion
of Halakki Vokkalu community in the list of Scheduled Tribes of Karnataka is under
process as per approved modalities.

Land Protection Laws for Tribals
2457. SHRIK.E. ISMAIL :
SHRID. RAJA :
Will the Minister of TRIBAL AFFAIRS be pleased to state :

(@)  whether it is a fact that the land protection laws for tribals are being
subverted by the mining leases;

(b)  if so, the details thereof;

(¢)  whether the Ministry is of the opinion that non-compliance of the Forest
Rights Act is one of the main reason behind the subversion;

(d) if so, the details thereof; and

(e) the details of the steps taken by the Ministry to ensure tribal peoples land
right?

THE MINISTER OF STATE IN THE MINISTRY OF TRIBAL AFFAIRS (SHRI
MAHADEYV S. KHANDELA) : (a) to (¢) As reported by the Ministry of Mines, all
mineral concessions, including mining leases are granted in terms of Mines and Minerals
(Development and Regulation) Act, 1957 and rules framed there under and the Ministry
of Mines does nto have any reports on subversion of Land Protection Laws for tribals
by leaseholders.

Ministry of Mines has informed that since mining operations often involve
acquisition of land held by individuals, the National Mineral Policy provides for social



